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[RAJYA SABHA]

to Questions 104

Sector Undertaking and their state-wise break up is given in Statement-II.

Statement-1I

SI. State
No.

Number of Ordnance and
Ordnance Equipment Factories
in Defence Sector and arma-
ment Public Sector Undertaking

1 Andhra Pradesh
Madhya Pradesh .
Maharashtra.

Tamil Nadu .

Uttar Pradesh
West Bengal .
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Chandigarh {Union Territory)
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Changes in the Mental Health Act 1987

1713. SHRI RAJNI RANJAN SAHU:
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government propose to
bring any changes in the Mental Health
Act of 1987; and

(b) what are the powers of the Magist-
rate under Mental Health Act and how
a coordination is being maintained bet-
ween the doctor and the Magistrate to

certify a person as mentally sick?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ KHA-
PARDE): (a) No.

(b) Section 19 to Section 36 of the
Mental Health Act, 1987 enumerat the
powers/functions of the Magistrate and

doctors with reference to treatment of
mentally ill persons.



